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(a) how many tickets of different
denominations of the Ninth Asian Games
were destroyed as ‘unsold’ tickets;

(b) who ordered for such destruc-
tion; and

(c) who such destruc-

tion ?

supervised

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS (SHRI
ASHOK GEHLOT) : (a) to (c) The Spe-
cial Organising Committee issued ins-
truction for disposal of 1522 lakh un-
sold domestic tickets worth Rs. 1.65
crores and 0.53 lakhs unsold tickets
meant for sale abroad worth US £ 1.34
lakh, after (i) it had reconciled ticket
accounts rendered by the State Bank of
India, which showed that nearly 80% of
the available ticketed capacity had been
sold and (ii) after 100%, physical check
of unsold tickets of important cvents
and test check of other events by a
committee set up for this purpose, which
did not reveal any discrepancy, The
destruction of unsold tickets was super-
vised by a team set up by the Special
Organising Committee.
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Loan by World Bank for Slum
Improvement Projects in Maharashtra

1066. Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether the World Bank is likely
to advance loans to Maharashtra
Government for Slum Improvement
Projects;

(b) if so, the details of this loan;
and

(c) the details of this Slum Improve-
ment Project ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUS-
ING AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) to (c) The State
Government have informed that there

-
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i8 no proposal to obtain loan from
World Bank for Slum Improvement
Schéme, Discussions are, however, in
progress with the World Bank for assis-
tance to an Urban Development Project
in Bombay, which is likely to inglude
components such as site and services,
slum upgradation, improvement of muni-
cipal infrastructure, etc. The details of
of the components and the amount of
loan have not yet been finalised.

Consumers Items under ISI Certification

1067, SHRI K. LAKKAPPA :
SHRI DHARAM DASS
SHASTRI : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

¢2) whether Government are consi-
dering to bring a number of additional
consumer items under the compulsory
certification of ISI;

(b) if so, the list of items which are
presently under the compulsory certifi-
cation of ISI;

(c) whether Government are aware
that several firms are selling their pro-
ducts without the marking of ISI on

which ISI certification is compulsory;
and

(d) if so, what steps Government
contemplate to take against these firms ?

THE DEPUTY MINISTER IN THRE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (DR. M.S.
SANJEEVI RAO) (a) Yes, Sir.

(b) A list of items which are present-

ly under the compulsory ISI certification
is given in the statement attached.

(c) No, Sir.

(d) Does not arise.





